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for wugons. Twenty wagons a day are

" reserved for the Madurai district,. We
try to meet the requirements as much
#s  possitle.

Shri Raghavaiah: Muay 1 know
whether any complaints have been received
from the licensed salt producers in that
particular zone with regard to the des-
patch of the salt produced inthat area?

Shri Shahnawaz Khan: As 1
said already, the actual allotment of
wagons is controlled by the Salt Commis-
sioner and he is responsible for recom-
mending the porties concerned. T would
also like 10 submit for the information
of the House that the output of salt from
licensed factories in 1955 was 75,000
maunds and from the unlicensed factories,
the output is 705,000 maunds.
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Shri G. S. Singh: Miay I know
whether it is a fact that considerable
differences existed bztween experts as to
the suitability of this aircraft and, if so.
whether this resulted in delay in ordering.
them and postponing the delivery date Ly
two yearsy ? ’

Shri Raj Bahadur: I think jt js.
not Correct to say that considerabl: . differ-
ences in their visws existed because the
advantages of the Viscount over the
Conveir appeared to outstanding in the
ultimate analysis of things losking at
the cost of operation, the safety factor and
other relevant factors,

Air Companies

*811. Shri Ram Shankar Lal: \Vjly
the Minister of Communications he
plcased to state:

\a) the number of emplovees of the
previous  Air 'Cﬂmpﬂmcs who  have not
vet been provided with any iob.

(b) whether any representations hasve
been rc:eived from  such employees;
and

(¢) if so, the steps proposed 1o be-
taken in the matter?

The Deputy Minister of Commun;-
cations (Shri Raj Bahadur): (4) 10 (¢).
All the cmployces of the former air
companies  who  were in service prio
to 1st July, 1952 and who continued to be
in service on the 315t July, 1953 were
taken on by the respective corporations
under Scction 20 of the Air Co:porations
Act, 1953. Even othci employees who
had joined the Companies on or after
the 15t July, 1952 and who were in scrvige
on the 31st July, 1953 were taken on by
the Corporations. No retrenchment hax
since then been made by cither of the
Corporations.
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